
Oral Answors ASADHA 20, 1818 (Sake) 

Affairs and Employment have also initiated a dialogue 
with Ministry of Rural in this connectlon. 

[Translation) 

D R .  M A H A D E E P A K  S l N G H  SHAKYA . M r .  
Speaker, Sir, my quest ion f rom the hon. Welfare 
Minister was regarding separate bodies I had asked, 
whether several committees constituted by him lor 
the  welfare of Scheduled Castes and Scheduled 
Tribes have sent their recommendations to him for 
the  cons t i tu t ion  of s e p a r a t e  bodies' You have 
a l ready  a d m l t t e d  tha t  y o u  have  r e c e ~ v e d  such 
recommendations. Scheduled Castes and Scheduled 
Tribes are bemg exploited po l~ t~ca l l y ,  economcal ly,  
soclally and educatronally and we feel that we have 
not b e e n  able to  s lop  thls exp lo r ta t~on  For this 
p u r p o s e ,  t h e s e  c o m m l l t e e s  h a v e  sen t  t h e ~ r  
recommendations to  you  to  constitute a Separate 
body so that It may think over in thls regard properly 
You have s a ~ d  in your reply thal almost four years 
have passed since 73rd and 74th Amendments were 
made In 1992 In thls case ellher you say that you 
do not rely on  the Par l~amentary Comm~ttees and 
only  then  y o u  h a v e  const l tu ted the cornmlttees 
comprising o l  other experts I would like l o  ask you 
whether Expert Commltlees constltuted hy you conslst 
of experts belonging only lo  Scheduled Castes and 
Scheduled T r ~ b e s  slnce only wearer knows where 
the shoe pinches? 

SHRl  BALWANT S lNGH RAMOOWALIA Mr 
Speaker ,  S l r ,  t h e  t w o  committees w h ~ c h  were 
c o n s t ~ t u l e d  compr ised o l  the hon Members and 
experts both They presented the report In 1995 The 
recommendal~ons of the commlllees whlch are w~th ln  
the ambll of Schedule 5 - 6  pertalnlng to frlbal areas 
should b e  considered In accordance w ~ t h  the splrlt 
of 7 3 r d  a n d  7 4 t h  Amendment  w h ~ c h  g lves  
admlnlstratlve power to local bodles and 11 should 
b e  extended by lncorporat lng age old tradtt lons. 
mode o l  lmparlrng ju t~ce and also krepmg In mmd 
the resources of the t r~ba ls  The conimlttees have 
presented t h e ~ r  reports on these Ilnes I have sald 
that 11 IS under conslderat~on and deep study 1s going 
on that ( Interrupr~ons i 

DR M A H A D E E P A k  S INGH SHAKYA MI 
Speaker Sir, 11 IS my second supplementary questlon 
The hon M~nls ter  has rep l~ed  to my questlon but he 
drd no1 make I! clear I nm no1 ~nterested In members 
01 the c o m m ~ l l o e s  because every ccmmlt lee has 
members I wanted l o  know whether tho members of 
the co rnml t te rs  cons f l tu ted  by you  and exper ts  
n o m l n a l e d  b e l o n g e d  l o  Schedu led  Cas tes  and  
Scheduled Trlbes? Whal IS the11 number? My second 
questlon IS (Inferrupfrons l 

MR SPEAKER Now ask the se iond  quesllon 
qulc kly 
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DR. MAHADEEPAK SlNGH SHAKYA . I am asklng 
the same. You had stated in  your reply that you had 
contacted State-Governmenls and the Ministry o f  
Urban Affairs and Employment and that the work 
was in full swing. I would like to request you to flx 
a limit of works done during 1992-1996 1 would also 
l ike t o  k n o w  t h e  t i m e  b o u n d  s c h e m e  l o r  t h e  
constitution of these bodies and the t ime by whlch 
thls scheme will materiallsed. 

SHRl BALWANT SlNGH RAMOOWALlA : You do 
not glve an opportunity to give c lear  reply. S h r ~  
G ~ l e e p  Slngh B h o o r ~ y a  was the Chai rman of that 
Committee. Secondly, we have clearly stated in  the 
common mlnlmum programme, rural programme of 
Unlted Front that 

[English] 

'The Un~ted  Government will also study 

MR SPEAKER : The Ouestron Hour IS over 

WRITTEN ANSWERS TO QUESTIONS 

Outstanding Amount  o f  P.F. o f  Beed i  Workers 

'22 SHRl K PRADHANI Will the M~nrster of 
LABOUR be pleased to stale : 

(a)  the number of Beedr workers whose provident 
fund IS regularly deposited by the factory owners 
w ~ t h  concerned  author^! es Slate-wlse, 

(b)  the amount of prov~dent  fund whlch IS stlit 
outstand~ng aga~nst  Beedl tactory owners State-wise 
and 

( c j  the steps taken!proposed to be taken by the 
Gsvernment In t h ~ s  regard? 

THE MINISTER O F  L A B O U R  ( S H R l  M 
ARUNACHALAMI ( a )  to (c )  A statement IS  enclosed 

STATEMENT 

---,-, .-.-. 
S Name of Slatel  As on As on 

No R e g ~ o n  3 1 1 2 9 5  3 1 3 9 6  
No of EPF Amount of 
subscrlbers EPF Arrears 

In Beedl (Rs In lakhl 
Industry 

1 2 3 4 
. 

1 Andhra Pradesh 4,31.021 1 1  62 
2 Blhar 28.322 201 89 
., . -.-.*-- --.-. 7- .---.- ---..----..--.- 
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3 Gujarat 

4 Karnataka 

5 Kerala 

6 Madhya Pradesh 

7 Maharashtra 

8.  N.E.Region 

9 Orlssa 

10 Rajasthan 

1 1  Tamil Nadu 

12 Uttar Pradesh 

13 West Bengal 

1 .oo 
14.32 

34.34 

26.92 

28.93 

0.17 

4.90 

8.57 

152.51 

100 11 

1 1  8.66 

(under reass- 
essment on 
directions of 
H ~ g h  Court) 

Necessary legal and penal action as p rov~ded  
under Section 7A,  8 8 ,  14,  148  of the EPF 8 M.P Act, 
1952 and also under Sec t~on  406/409 of the i .PC is 
already belng taken to recover the outstanding dues 
frorn the defaulting estabi~shments 

T.V. Transmittere 

'23 S H A l  B H E R U  LAL MEENA . Wl l l  the 
Mmlster of INFORMATION AND BROADCASTING be 
pleased to state 

! a )  the number o f  T V  Transmitters ready for 
commlsslonlng in the country. State-w~se;  

f b l  whether insplte of test ing of some of the 
abrJve t ransm~t te rs ,  telecast has not so far been 
starred from these transmlsslon centres, 

/ c j  11 so, the details of such centres, State-wlse 
and the reasons for dealy In thls regard, and 

Id )  the tlme by wh~cF' these t!ansm~t:ers are likely 
tc be made operat~onal '  

THE MINISTER O F  C l V i L  AVIATION A N D  
M'NISTER OF INFORMATION AND BRQADCASTING 
f S H R I  5 M IBRAYIM) f a )  tc i d )  Sixty SIX 166) 
transmlt!e!s of varylng power are presently ready for 
commlsstonlng In the country 5:ate-wlse 11st of these 
fra?smitters IS enclosea as stalemen! The delay In 
comrnissloning of these transmitter prcjjecls has 
ma~n ly  t e e n  due to non.ava~labl! l ty of slay1 sanctions 
for operatlor, and maln!enanc6 of tbese projects 
These p ro~ec ts  wculd bs commrssloned no sooner 
than the grant of staff sanc:~ons lor whrct~ every effort 
IS belng made 

STATEMENT 

State-wise list o t  the TV transmitters ready lor 
commissioning in  the country 

StateIUT Transmitters Locations Number 

1 2 3 4 

Andhra Pradesh HPT: Kurnml 4 
LPTs : Bellampally 

Pedanandipadu 
Kadiri 

Arunachal VLPTs : Kalaklang 3 
Pradesh Chayangtajo 

Yomcha 

Bihar LPTs Phoolperas 2 
Noamundy 

Gujarat LPTs : Amod 4 
Deesa 
Mangrol (Sural) 
Morbi 

Goa LPT : Panaji (DD2) 1 

Haryana LPT Rohtak 1 

Karnataka LPTs Harpanahall1 5 
Sagar 
Gokak 
Ars~kere 
Basava Kalyan 

Kerala LPT Thodupuza 2 
VLPT Devlholarn 

Madhya Pradesh LPTs Gadcrwara 4 
Sakt! 
Kelaras 
Narayanpur 

Maharashtra LPTs Sh~rpur 3 
Aher~ 
Navapur 

Man~pur VLPT Moreh 1 

Nagaland HPT Mokokchung 1 

Ralaslhan HPTs Jaisalmer 1 1  
Barmer (In1 ) 

LPTs Nohar 
Mt Abu 
Pralapgarh 
Karauh 
N1ma1 
Rajgarh 
Bar i  Sadr~ 
Shahpura 

VLPT N r r m  Kr Thana 

Or~ssa LPTs Sohrla 5 
Kab~suryanagar 

VLPTs T Rampur 
Badabarbll 
Nayagrrh - ..._..." ---_--.-.- -.-.-....-,,-,.--,..,----. .. . - . 


